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  1 
 
O.A. No. 93/2025(CZ      Ravinder Raghu Yadav vs Shree Cement 
       Through Chief Executive Officer 

Item No. 03 
 

 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 
 

 

Original Application No. 93/2025(CZ) 
 

Ravinder Raghu Yadav                                Applicant (s) 

Vs. 

Shree Cement Through Chief Executive Officer   Respondent(s) 

        

Date of Hearing: 29.07.2025 
 
 
 
 
 
 

 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
      HON'BLE DR. A SENTHIL VEL, EXPERT MEMBER 
 
 
 

 
 

 
 
 
 
 
 
 

For Applicant (s):    Mr. Ajit Singh Shekhawat, Adv.  

For Respondent(s) :  

 
ORDER 

 
 

1. The grievance of the applicant is non-compliance of the environmental 

rules and illegal discharge of solid waste and non-compliance of the 

Water (Prevention & Control of Pollution) Act, 1974. It is alleged that 

the respondents have illegally dug multiple deep borewells and 

installed submersible pumps without any lawful permission to extract 

excessive groundwater for cement manufacturing. Furthermore, 

untreated industrial effluents containing hazardous chemicals are 

being directly discharged into these borewells, contaminating the 

groundwater and drastically increasing levels of TDS and fluoride, 

leading to severe health issues such as cancer, respiratory disorders, 

and skin diseases among the local population. The respondents are 

also illegally burning prohibited materials like mustard husk and farm 

residue as fuel within the National Capital Region (NCR), releasing 

large volumes of toxic smoke, severely degrading ambient air quality 
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  2 
 
O.A. No. 93/2025(CZ      Ravinder Raghu Yadav vs Shree Cement 
       Through Chief Executive Officer 

and causing irreversible harm to public health, biodiversity, and local 

agriculture. 

 

2. A substantial issue of environmental has been raised. Issue notice to 

the respondents. Returnable within four weeks. 

 

3. Applicant is directed to take necessary steps for service to the 

respondents by both ways and also on available email. 

 

4. Respondents are directed to submit their reply within six weeks 

through E-filing portal, preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF. 

 

5. We deem it just and proper to call a report on the matter in issue, in 

present application, from a Joint Committee consisting of:  

(i) One Representative from the District Collector, Khairthal Tijara, 
District Khairthal (Rajasthan) 

(ii) One Representative from the Member Secretary,  Rajasthan 
State Pollution Control Board, (Rajasthan) 
 
 

6. The Committee is directed to visit the site and submit the factual and 

action taken report within six weeks. The State PCB will be the nodal 

agency for coordination and logistic support. 

 

 

7. Applicant is directed to supply the required documents and copy of 

the application to the committee and the respondents within a week 

and after compliance of service, the Applicant has to submit an 

affidavit that notices and copy of the application have been served 

upon the committee and respondents.  
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  3 
 
O.A. No. 93/2025(CZ      Ravinder Raghu Yadav vs Shree Cement 
       Through Chief Executive Officer 

8. The report in the matter be filed by the Committee by email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

   List it on 08th October,2025 

 
 
 

                                                                      Sheo Kumar Singh, JM 

 
 
 
 
 
 
 
 
 
 

 
 
 
 
 
 
 
 

 
 
 

 
 
 

  Dr. A Senthil Vel, EM 
 

29th July, 2025 
O.A. No. 93/2025(CZ)                            
K 
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Shree Cement Limited 
Khushkhera Clinker Grinding Unit 

 

Process Flow Diagram 
    Clinker                        Gypsum 

 

 

 

 

 

 

                                     

 

                                                          

                                                                                              

         

                             Fly Ash                                                       

               

 

 

 

                                                                                              

 

Cement Mill with Roller 
Press 

Clinker 
Hopper 

Gypsum 
Hopper 

 

 

Clinker Silo 

 

Gypsum Shed 

Fly Ash 
Silo 

Packing 
Plant 

 

Cement 
Dispatch 

Cement 
Silo 

 

Annexure - 3

24

84



Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CPM/5740

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

21/09/2021

F(CPM)/Alwar(Tijara)/4004(1)/2020-2021/2612-2614

1454Unit  Id   :

M/s Shree Cement Ltd.

Plot no. SP- 3/A-11, RIICO Industrial Area Khushkhera ,  

Tehsil:Tijara

 District:Alwar

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 17/07/2021 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Shree Cement Limited plant situated at Plot No SP- 3 II/A1, RIICO Industrial Area 

Khushkhera Khushkhera Tehsil:Tijara District:Alwar , Rajasthan, subject to the following 

conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/12/2021 to 30/11/2026 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 4.50 MILLION 

TONNES/ ANNUM

ProductCEMENT (CLINKER GRINDING ONLY)

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4

Page 1 of 7
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CPM/5740

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

21/09/2021

F(CPM)/Alwar(Tijara)/4004(1)/2020-2021/2612-2614

1454Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  10.000 

To be treated in STP and to be 

used in plantation and 

horticulture

NIL 10.000

That the sources of air emmissions along with pollution control measures and the 

emission standards for the prescribed parameters shall be as under:

5

Sources of Air Emmissions Pollution Control 

Measures

Prescribed

StandardParameter

Cement Mill-1 ADEQUATE STACK 

HEIGHT , Bag House

50 mg/Nm3Particulate 

Matter

Cement Mill-2 ADEQUATE STACK 

HEIGHT , Bag House

50 mg/Nm3Particulate 

Matter

One DG Set( 1000KVA) ACOUSTIC ENCLOSURE 

, ADEQUATE STACK 

HEIGHT

150 mg/Nm3CO

75 mg/Nm3Particulate 

Matter

710 mg/Nm3NOx

100 mg/Nm3NMHC

That the Shree Cement Limited plant will comply with the standards as prescribed vide 

MOEF notification No. GSR 826(E) dated 16th November, 2009 with respect to National 

Ambient Air Quality Standards. 

 6 

Page 2 of 7 26

86



Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CPM/5740

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

21/09/2021

F(CPM)/Alwar(Tijara)/4004(1)/2020-2021/2612-2614

1454Unit  Id   :

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under.

 7 

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Total Residual Chlorine Not to exceed 1.0 mg/l

Ammonical Nitrogen ( as N ) Not to exceed 50 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chlorides Not to exceed 1000 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

That the industry shall obtain all necessary permission from concern authority and 

district administration, Alwar for operation Clinker Grinding Plant.

 8 

That this consent to operate is being issued for production of cement upto 4.50 

Million Tonnes Per Annum by clinker grinding only.

 9 

That industry will not produce clinker without prior consent from the State Board 

and same shall be procured from outside sources.

 10 

That the total capital investment of the clinker grinding plant as per the C.A 

certificate dated 31.3.2021 submitted by the industry is Rs. 289.25 Crores which 

includes the cost of land, building, plant & machinery and miscellaneous assets. 

The unit shall take/obtain modification in consent to operate after paying fee as 

applicable.

 11 

That all the recommendations made in the Charter of Corporate Responsibility for 

Environment Protection for Cement Plants shall be implemented.

 12 

That for the control of fugitive emission guidelines / code of practice as issued by 

CPCB will be followed.

 13 

That the industry shall obtain Environmental Clearance from competent authority 

under EIA Notification dated 14.9.2006 for any such activity which attracts 

Environmental Clearance under EIA Notification dated 14.9.2006.

 14 
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CPM/5740

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

21/09/2021

F(CPM)/Alwar(Tijara)/4004(1)/2020-2021/2612-2614

1454Unit  Id   :

That the unit shall maintain continuous real time monitoring systems at stack 

attached to cement mill to monitor the emission level of particulate matter.

 15 

That the industry shall comply the revised emission standards with respect to 

particulate matter with effect from 01/04/2017 as notified by MoEF, GoI New Delhi 

vide gazette notification dated 25/8/2014 amended on 09/05/2016 and for this 

purpose the industry shall upgrade the air pollution control measures before 

01/04/2017.

 16 

That industry shall maintain adequate air pollution control measures at cement 

mills (including hot air burners) so as to ensure the norms mentioned at condition 

no. 5 and air pollution control measures will be kept operational whenever plant is 

operated.

 17 

That the industry shall maintain adequate stack height at cement mills. 18 

That emissions of particulate matter from stack/ vents of various sections of plant 

shall not exceed to 50 mg/NM3.

 19 

That adequate air pollution control measures shall be maintained at all the 

transfer points & other sources of fugitive emissions like packing plant, storage silo 

etc.

 20 

That the industry shall maintain adequate infrastructure facility at the stacks of 

cement mill for stack emission monitoring.

 21 

That cemented roads shall be provided and maintained inside the premises to 

minimize fugitive emissions due to vehicular movements.

 22 

That all the raw materials shall be stored in closed shed. 23 

That water sprinkling and cleaning of roads by vacuum cleaner shall be done 

regularly to control the fugitive emissions generated due to vehicular movement.

 24 

That no additional source of air pollution shall be installed without prior consent 

from the State Board.

 25 

That the recommendations of the policy briefs related to human health risk due to 

cement dust exposures shall be complied.

 26 

The industry shall comply with the MoEF, Government of India, Notification dated 

14th September 1999 with till the date amendments relating to fly ash management 

and shall provide relevant details to the State Board, MoEF, Government of India.

 27 

That the power supply to the production/process shall be interlocked with the 

pollution control equipments that in the event of non- functioning of the pollution 

equipment/or increase in levels of pollutants, the production process stops 

automatically.

 28 
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CPM/5740

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

21/09/2021

F(CPM)/Alwar(Tijara)/4004(1)/2020-2021/2612-2614

1454Unit  Id   :

That separate energy meter & hour meter shall be provided and maintained at all 

the air pollution control measures and daily record of running hours of pollution 

control measures and energy consumption shall be maintained in log book.

 29 

That the total fresh water requirement shall not exceed 150.00 KLD (For industrial 

purpose- 100 KLD and domestic purpose- 50 KLD) which shall be met from ground 

water.

 30 

That industry shall comply with all the conditions of NOC/permission granted by 

the CGWA for ground water withdrawal vide letter dated 15/04/2014.

 31 

That the water meter shall be installed and maintained at bore well to measure the 

quantity of daily ground water withdrawal and record of the same shall be 

maintained on daily basis.

 32 

That industry shall maintain water meters at suitable places to measure the 

quantity of water consumption for different purposes and record of the same shall 

be maintained on daily basis.

 33 

That domestic waste water generated from the unit (10.00 KLD) shall be treated 

through sewage treatment plant (STP-25KLD) upto the standards as mentioned at 

condition no. 7 and shall be used for plantation/ horticulture purpose within the 

premises.

 34 

That separate energy meter shall be provided and maintained at the sewage 

treatment plant(STP) and daily record of energy consumption shall be maintained 

in logbook.

 35 

That no trade effluent/domestic waste water will be discharged inside or outside 

the factory premises in to a stream or well or sewer or on land.

 36 

That suitable flow measuring devices/ meters on the inlet and outlet of sewage 

treatment plant shall be maintained. Daily record of domestic waste water 

generation and its treatment and utilization shall be maintained.

 37 

That suitable measure for rain water harvesting for artificial recharge of ground 

water shall be taken.

 38 

That the industry shall carryout effluent sampling/stack monitoring/ambient air 

quality monitoring and submit quarterly analysis report from the State Board 

laboratory/ laboratory recognized by Ministry of Environment & Forests (MoE&F), 

Government of India.

 39 

That the industry shall also ensure the compliance of all the conditions of consent 

order no. 2016-2017/CPM/4784 dated 14/02/2017.

 40 

That the industry shall comply with the standards as prescribed vide MOEF 

notification no. GSR 826(E) dated 16th November, 2009 with respect to National 

Ambient Air Quality.

 41 
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CPM/5740

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

21/09/2021

F(CPM)/Alwar(Tijara)/4004(1)/2020-2021/2612-2614

1454Unit  Id   :

That the industry shall comply with the provisions of Hazardous and Other Waste 

(Management and Transboundary Movement) Rules 2016.

 42 

That the industry shall maintain adequate infrastructure facilities for stack 

monitoring to know the concentration of pollutant emitted in the atmosphere with 

one cement mill.

 43 

That no ground water shall be abstracted in excess of 150 KLD for the entire 

project.

 44 

That no trade/domestic effluent will be discharged from the factory premises in to 

a stream or well or sewer or on land.

 45 

That all the emission sources and transfer points shall be provided with adequate 

pollution control measures so as to achieve the norms mentioned at condition no.5.

 46 

That no additional source of air pollution shall be installed without prior 

permission from the State Board.

 47 

That the power supply to the production/process shall be interlocked with the 

pollution control equipments that in the event of non functioning of the pollution 

equipment the production process stops automatically.

 48 

That the industry shall comply with the provisions of the Public Liability Insurance 

Act,1991.

 49 

That the industry shall comply with the provisions of Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 2016 and record of daily 

waste generation and its disposal shall be maintained.

 50 

That the plantation in atleast 33% of total area of the plant premises in and 

around the plant shall be carried out & maintained.

 51 

That this consent to operate shall be subject to compliance of any direction or 

order passed by NGT/Hon’ble Court of Law in the matter.

 52 

That the industry shall submit half yearly compliance of all the above conditions to 

the State Board.

 53 

 54 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 55 
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Head Office (CPM )

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2021-2022/CPM/5740

4, Institutional Area, Jhalana Doongari, Jaipur-302 004

Phone: 0141-5159600,5159695 Fax: 0141-5159697

21/09/2021

F(CPM)/Alwar(Tijara)/4004(1)/2020-2021/2612-2614

1454Unit  Id   :

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

56

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours Sincerely

This  bears the approval of the competent authority.

Group Incharge[ CPM ]

Copy To:-(A):

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bhiwadi to ensure the 

compliance.

1

Master File.2

Group Incharge[ CPM ]
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








 















            






             

             

              

                

             







             

          







 

 

               
              




             





 








Annexure - 5
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








 









 





 





              
             
           




              




              
           




            
         




          




         
          
           




           




             
          




           
           




             





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








 









            




            
         




             




             




           

              

               

                  



               
           
              
               




               

              

                  





           
           
            




             




               




              
             





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






 









             
           
              
            
               


              
             


             

            

                 

                

              

              





















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














 






            
           










 

             
          
            

















 








 








Annexure - 6
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












 















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

             
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



                
                
              




            
               
           
        




                





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














 

               
           
             
          




              
             




           
        
           
          
          
             




             
               












         









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Direction No. 63

COMMISSION FOR AIR QUALITY MANAGEMENT
IN NATIONAL CAPITAL REGIOI{ AND N)JOINING AREAS

lTth Floor, Jawahar Vyapar Bhawan (STC Building|
Tolstoy Marg, New Delhi-llOOOl

F. No. A-l rOOlSlor 12O21-CAQMFS4?-1812 Dated: r8b May,2022

Subject: Use of Biomass fuels for new iadustries in NCR
beyoad the jurisdiction of GI{CTD

WHEREAS, emissions from industries using polluting fuels like

coal etc. have adverse impact on air quality in the National Capital

Region and Adjoining Areas and shifting of Industries to PNG/cleaner

fuels has also been a priority for the Commission for Air Quaiity

Management in NCR and adjoining areas;

2. WHEREAS, directions were issued by CPCB vide Letter No.

CPCB/IPCI-VI/PNG dated 27.11.2O2O mandating that only such new

industria-l units sha1l be permitted to be set up in NCR - Delhi which

use cleaner fuels namely Natural Gas (PNG/ CNG), Liquified

Petroleum Gas (LPG), Biogas, Propane, Butane etc.;

3. WHEREAS, to this effect, the Commission, through statutory

Direction No. 31 dated 12.08.2021 had inter-alia directed the State

Governments of Haryana, Uttar Pradesh and Rajasthan to audit and

inspect the industries, which are already connected to PNG supply

and ensure that those industries are not using any other polluting

fuels like coal etc. and prepare an implementable Action Plan by

clearly specifying definite time lines for switching over of all identified

industries units to PNG, where infrastructure and supply of gas are

already available;

4. WHEREAS, it also came to light that other than in GNCTD,

majority of industries in industrial areas across NCR, where gas

infrastructure and supply is available, are, however, still not fully
t

s^^d Page 1 of 5
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operating with PNG/ cleaner fuels and continue to also use polluting

fuels such as coal, HSD etc.;

5. WHEREAS, it was further inter-alia reiterated in terms of

Direction No. 44 dated 16.17.2O21 th,at "A1i industries in NCR having

gas connectivity shall be run only on Gas as a fuel and that all

industries in NCR where gas connectivity is available shall

immediately be shifted to gas and the State Governments to furnish

industry wise date of shifting;

6. WHEREAS, the Hon'ble Supreme Court in its Order dated

03.12.2021, in the matter "Aditya Dubey & Anr. Vs Union of India &

Ors." also directed for the proposal to be submitted to switch over all

the industries to PNG/ cleaner fuels in a time-bound manner;

7. WHEREAS, a large number of associations, federations and

individuals submitted before the Commission their requests for

permitting use of biomass fuels in addition to PNG, citing that

biomass-based fuels are much more environment friendly than fossil

fuels like HSD and Coal etc. in terms of carbon emissions and also

their PM emissions are much controlled;

8. WHEREAS, the technical and process requirements in different

industrial sectors were assessed and deliberated in detail in the

Commjssion. An analysis of PM emissions from industries presently

using biomass fuels for boiler operations indicates that biomass fuels

are much superior than conventional fossil fuels like coal, diesel oil

etc. in terms of the PM emissions and that the advantages of using

such fuels far outweigh the environmental and technical concerns

towards proper scientific disposal of large volumes of rice husk and

other biomass as also the rampant open burning of paddy straw;

Page 2 of 5

9. WHEREAS, biomass fuels, internationally are categorised and

used as reiatively clean fuels and technica-l reports and scientiflc
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studies indicate that biomass fuels like rice husk and paddy straw etc.

are carbon neutral fuels as the COz released during combustion of

such fuels is less than the amount of COz sequestrated during the

entire growth cycle of the biomass, thus facilitating net carbon

neutrality;

10. WHEREAS, in this light, the Commission vide Direction No. 53

dated O4.O2.2O22 inter-alia decided that in respect of industries in

NCR beyond the jurisdiction of GNCTD, which despite availability of

natural gas infrastructure and supply have sti11 not shifted to PNG/

cleaner fuels sha11 under all circumstances completely sw"itch over to

PNG or biomass fuels, latest by 3O.O9 .2022, lailing which such

industries shall be ciosed down and not permitted to scheduie their

operations thereafter and that the industries in the jurisdiction of

GNCTD shall necessarily be run only on PNG and electricity;

1 1. WHEREAS, the Commission, in exercise of its powers under

Section 12 of the Act referred to above, considering the levels of PM

emissions generally observed/achieved in respect of existing

industries using biomass fuels and applicable international

standards, stipulated the standards for emissions through use of

biomass fuels for industrial applications vide Direction No. 62 dated

17.o3.2022;

12. WHEREAS, large number of representations were received in

the Commission and clarifications were sought on whether the

aforesaid Directions bearing No. 53 and 62 would also be applicable to

new / under commissioning industrial set ups in NCR, as the

Directions of the Central Pollution Control Board dated 27.11.2O2O do

not permit the new industries in the NCR to run on biomass fuels;

I

a^4
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1.4. WHEREAS, vide MoEFCC vide their OM No. Q-16O17 l3ll2O2r-
CPA dated 21.O4.2022 asked for harmonising the regulatory

directions issued by CAQM and CPCB in this regard;

15. WHEREAS, CPCB vide its OM dated 29.04.2O22 has written to

the Commission to issue separate Directions/clarification in this

regard;

16. NOW, THEREFORE, in exercise of its powers under Section 12

of the Act referred to above, considering all the aspects, the

Commission hereby permits use of biomass fuels as an alternative

option in addition to PNG or other cleaner fuels even in new / under

commissioning industries in the NCR, beyond the jurisdiction of the

NCT of De1hi, subject to strict compliance of the conditions as

stipulated under Directions No. 53 and 62 issued by the Commission

dated 04 .O2.2O22 and 17 .O3.2O22 respectively.
\

Arvind tiyal)
Me r-Secretary

Tel No.: Oll-237O1197
Email: arvind. na u tiyal(a Rov.in

To,

The ACS/Pr.Secretary, Industries Department, Govt of Haryana.
The ACS/ Pr.Secretary, Industries Department, Govt of Rajasthan.
The ACS/Pr.Secretary, Industries Department, Government of
Uttar Pradesh.
The ACS/ Pr.Secretary, Industries Department, Government of NCT
of Delhi.
Member Secretary, Haryana State Pollution Control Board.
Member Secretary, Rajasthan State Pollution Control Board.
Member Secretary, Uttar Pradesh State Pollution Control Board.
Member Secretary, Delhi Pollution Controi Committee.

I
2
3

4

5
6
7
8

Page 4 of 5

13. WHEREAS, it was requested for a necessary clarilication in the

CPCB directions as above and the matter was also deliberated upon

jointly with the CPCB and MoEFCC;
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Copy to:

1 . The Chief Secretary,
2. The Chief Secretary,
3. The Chief Secretary,
4. The Chief Secretary,

of Haryana
of Rajasthan
of Uttar Pradesh
of NCT of Delhi.

Govt.
Govt.
Govt.
Govt.

Copy also to:

The Chairperson and all Members, CAQM.
\

3r"d
(Arvind
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Direction No. 65

COMMISSION FOR AIR QUALITY MANAGEMENT
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS

17th Floor, |awahar Vyapar Bhawan (STC Building)
Tolstoy Marg, New Delhi-110001

F. No. A-110018/ 01, / 2021,-CAQM FQtf- 4o Dated: 23rdJane, 2022

Subject Standard list of approved fuels for various applications across NCR.

WHEREAS, emissions due to use of polluting fuels for various industrial,

vehicular, domestic and miscellaneous purposes contribute significantly to the

degradation of air quality in the NCR and adjoining areas and accordingly a consistent

need has been felt to switch over to lesser polluting and cleaner fuel in the NCR;

2. \ IHEREAS, the Central Govt., State Govts. in the NCR and the Govt. of the

NCT of Delhi have been continually making efforts to move towards use of cleaner

fuels across various sectors contributing to the overall air quality in the region;

3. WHEREAS, the Govt. of NCT of Delhi and the State Govts. of Haryana and

Rajasthan have an approved fuel list for various applications in their respective states,

including the districts in the NCR, the State of Uttar Pradesh presently does not have

an approved fuel list of its own;

4. WHEREAS, a perusal of such approved fuel lists as above indicates that there

are still some heavily polluting fuels featuring in the approved fuel lists like coal, HSD,

Naptha, LDO etc., the lists are notcomprehensive, non-uniform and vary significantly

from state to state;

5. WHEREAS, the matter related to use of clean fuels for indusfrial applications

has already been deliberated extensively in the Commission from time to time and

shifting of industries to PNG / cleaner fuels has been a priority area for the

Commission and to this effect, statutory directions for permissible fuels for industrial

applications in the NCR have already been issued in terms of Direction Nos. 53,62,63

and 64 dated 04.02.2022,17.03.2022,18.05.2022 and 02.06.2022 respectively;

,r;d Page 1 of 5
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Drrectron lro.65
6. WHEREAS, the concerns of air pollution are uniform across NCR and

particularly from the standpoint of a conrnon airshed approach for the entire NCR

and adjoining areas, it is desirable to have a unified list of approved fuels for various

applications across al1 sectors in the entire territorial jurisdiction of the NCR towards

aiming for uniform and better emission standards and an overall improved air quality

in the region;

7. WHEREAS, in pursuance of the Order of Hon'ble Supreme Court of India

dated 16.12.2021(Civil) No 1135 in the matter of Aditya Dubey (minor) and Anr v/s
UOI & Ors, directed the Commission to with a view to "find permanent solution to

the air pollution menace occurring every year in Delhi and NCR, suggestions may be

invited from the general public as well as the experts in the field, an Expert Group was

constituted by the Commission to examine and deliberate upon all such suggestions

and proposals;

8. WHEREAS, the Expert Group in their report in the subject matter have also

strongly recommended phasing out usage of heavily polluting fossil fuels like coal,

diesel oil,light diesel oil (LDO), Pyrolysis oil, Naptha etc. across NCR and to this end,

have recommended a "Common" approved fuel list for NCR, incorporating cleaner

fuels, to the extent possible;

9. WHEREAS, the proposed standard / common fuel list for NCR was also

deliberated upon as an agenda item in the recently held meeting of the full
Commission on 25.05.2022 and considering the need to optimally balance the

imperatives of sustainability of operations as also the emissions from use of various

types/ categories of fuels that have a direct bearing on the air quality, the Commission

approved the standard fuel list for uniform adoption of clean fuels across the entire

NCR, barring some exceptions;

10. NOW, THEREFORE, in exercise of its powers under Section 12 of the Act, the

Commission hereby directs for adoption of a standard list of fuels in NCR as annexed;

(w Page 2 of 5
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11. The aforesaid standard list of approved fuels shall come in force w.e.f.

01.10.2022 (for areas where PNG infrastructure and supply is already available) and

w.e.f. 01.01.2023 (for other areas where the PNG supply is still not available). In effect,

the approved fuel list shall be completely in force in the entire NCR w.e.f. 01.01.2023.

12. Strict compliance of the above noted directions of the Commission be ensured

by all concerned. r

yal)

Tel No.: 011,-23701197

Email: arvind.nautilzal@gov.in
To,
1. The Chief Secretary, Govt. of Haryana.
2. The Chief Secretary, Govt. of Rajasthan.
3. The Chief Secretary, Govt. of Uttar Pradesh.
4. The Chief Secretary, Govt. of NCT of Delhi.
5. Member Secretary, Haryana State Pollution Control Board.
6. Member Secretary, Rajasthan State Pollution Control Board.
7. Member Secretary, Uttar Pradesh State Pollution Control Board.
8. Member Secretary, Delhi Pollution Control Committee.

Copy to:
The Chairperson and all Members, CAQM.

(

rM
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Annexure to Direction No. 65

Standard list of approved fuels for entire NCR

o Petrol (BS VI with 10 ppm Sulphur) as per Notification of Government of India as

amended from time to time- Vehicular fuel

o Diesel (BS VI with 10 ppm Sulphur) as per Notification of Government of India as

amended from time to time- Vehicular fuel

. Hydroge4/\zlethane- Vehicular and Industrial purposes.

o Natural Gas (CNG/PNG/LNG) - Vehicular,Industrial and Domestic Purposes

o Liquified Petroleum Gas (LPG) /Propane/Butane - Vehicular, Industrial and

Domestic Purposes

o Electricity - Vehicular, Industrial, Commercial and Domestic Purposes.

o Aviation turbine fuel

o Biofuels (Bio-alcohols, Bio-diesel, Bio-gas, CBG, Bio-CNG)- for

industrial/vehicular/Domestic purposes as applicable.

o Refuse Derived Fuel (RDF) for Power plants, Cement plants, Waste to Energy

plants.

o Firewood/ Biomass briquettes for religious purposes.

. Wood/Bamboo Charcoal for Tandoors and Grills of Hotels/Restaurants/Banquet

Halls (with emission channelization/control system) and Open eateries/ Dhabas.

o Wood charcoal for cloth ironing.

o Electricity/ CNG/ Firewood and Biomass briquettes for Crematoria.

Page 4 of 5
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Annexure to Direction No. 65

Fuels permissible onlv the iurisdiction of GNCTD

a Biomass/Agriculture refuse and Pellets/briquettes - for Industrial Boilers, Power

plants, Biofuel projects, Cement industry, Waste to Energy plants etc.

Biomass Pellets/ briquettes - for Tandoors and Grills of Hotels/ Restaurants/

Banquet Halls (along with mandatory emission channelization/ control system)

and for Open eateries/ Dhabas.

Metallurgical coke - For industrial purposes in standalone Cupola based

Foundries.

"Low Sulphur Fuels" namely LSHS, Very Low Sulphur fuel oil & Ultra-Low

Sulphur fuel Oil - for industrial purposes in metal smelting/melting/ refining /
heating furnaces and kilns.

o

o

o

NOTE:

1. Coal with low Sulphur shall be permitted as fuel only in Thermal Power Plants in
the NCR.

2. Specific requirement of any other fuel(s), other than in the lists above, by a
class/category of industries / other entities, owing to technical, technological and /
or process requirements shall be considered by CAQM on merits.

3. Any other clean fuel notified by the Govt. of India, from time to time, shall be

included in the list appropriately.

4. All other fuels will be deemed as "unapproved" in as far as the NCR is concerned.

Page 5 of 5
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r.rft{ 
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rstrr* &ry afl? M- *ry

r*TT TtrrrySr qxf6{ ifrrrit-rr
{orrrrnis*ian. tor r&ir Ctuality wianassrn€.nt in

l\lati{}nrl Capital Regiren and
A"tIJoining Areas

1.roil

F. No. A1 100 t8/o t I 2021 /CAeM Dated: 3.d April'2023

Addendum to Direction No: 65
Subject: Standard list of approved fuels for various applications across

NCR - reg.

Pursuant to the approval of the Commission at the meeting held onlo'o3'2023 and in partial modification of the Commission's Direction No. 65
dated 23.06.2022,'Annexure to Direction No.-65,is hereby updated and may
now be read as annexed with this addendum.

Enclosure: As above
t

2hd _- ,

ltrviyl-ffitiyat1
Member - Secretary

gli.{ Secretary, Government of Haryana, Haryana.
911.{ Secretary, Government of Uttar pradesll Uttar pradesh.
9li.{ Secretary, Government of Rajasthan, Rajasthan.. 9li:f Secretary, Government of NCf of neihi, i.,lew Delhi.. Chairman, UP State pollution Control Board.. Chairman, Haryana State pollution Control Board.. chairman, Rajasthan State pollution contror Board.. Chairman, Delhi pollution Control Committee.

. Chairman, CPCB, New Delhi.

. t$dt. Secretary, Ministry of Environment, Forest and climate
Change, New Delhi.

1

2
3
4
5
6
7
8
9,
0.1

(R.
Director

tz fr rifuo, q-drfl qrq* rr+q (gs. AS RRtso, zftr€Iq qTrf, Ti ffi_rrooor
(trtlat : 01j.-23 70121-3,{ i-d : caqm_ncr@gov.in

17th Floor, Jawahar Vyapar Bhawan (src Buirding), rorstoy v1rg, New Derhi-110001
f elO1"1_237 0121.3, E_ma i I : caq m_ncr@gov. in

To

1. Member Secretary, Up state pollution control Board.
2. Member secretary, Haryana State pollution control Board.3. Member Secretary, Rajasthan State pollution control Board.4. Member Secretary, Delhi pollution control committee.

Copy to:
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(Revisions highlighted in bold letters)

Standard list of approved fuels for entire NCR

o Petrol (BS VI with 1o ppm Sulphur) as per Notification of
Government of India as amended from time to time - Vehicular fuel

o Diesel (BS VI with 10 ppm Sulphur) as per Notification of
Government of India as amended from time to time - Vehicular fuel
and fuel for Power Generating Set.

. HydrogenlMethane - Vehicular and Industrial purposes
o Natural Gas (CNG/PNG/LNG) - Vehicular, Industrial and Domestic

Purposes
o Liquified Petroleum Gas (LPG) /Propane/Butane Vehicular,

Industrial and Domestic Purposes
o Electricity Vehicular, Industrial, Commercial and Domestic

Purposes.
o Aviation turbine fuel
. Biofuels (Bio-alcohols, Bio-diesel, Bio-gas, CBG, Bio-CNG)- for

industrial/vehicular/ Domestic purposes as applicable.
o Refuse Derived Fuel (RDF) for Power plants, Cement plants, Waste

to Energr plants.
. Firewood / Biomass briquettes for religious purposes.
. Wood/Bamboo Charcoal for Tandoors and Grills of

Hotels/Restaurants/ Banquet Halls (with emission
channelization/control system) and Open eateries/Dhabas

o Wood charcoal for cloth ironing.
o Electricity/CNG/Firewood and Biomass briquettes for Crematoria.

I

Annexure to Direction No. 65

As revised on O3.O4.2O23

%4

I of 2

69

129



. Pellets/briquettes md.d.e out of biomass/Agriculture refuse, rice_
husk, waste utood, saw dust and. chips generating during utood.
processing wastes/ saut dust- for Industrial Boilers, power plants,
Biofuel projects, cement industry, waste to Energr plants etc.

o wood chorcoal - for lead recgcling (second.ary process/ units
. Biomass Pellets/briquettes for Tandoors and Grills of

Hotels/Restaurants/Banquet Halls (along with mandatory emission
channelizationl control system) and for open eateries/Dhabas.

o Metallurgical coke - For industrial purposes in standalone cupola
based Foundries.

o "Low sulphur Fuels" namely LSHS, very Low sulphur fuel oil &
Ultra-Low Sulphur fuel oil for industrial purposes in metal
smelting/melting/refining/heating furnaces and in htnnel,l
Refractory kilns.

Annexure to Direction No. 65

1. coal with low Sulphur shall be permitted as fuel only in Thermal
Power Plants (Tpps) incrud.ing captiue Tpps in the NCR.

2. uwood, utood togs/ blocks etc.,, shall not be permitted. @s
approued fuels.

3. Specific requirement of any other fuels(s), other than in the lists
above, by a class/category of industries/other entities, owing to
technical, technological and/or process requirement shall be
considered by CAeM on merits.

4' Any other clean fuel notified by the Govt. of India, from time to time,
shall be included in the list appropriately.

5. All others fuels will be deemed as "unapproved,, in as far as the NCR
is concerned.

NOTE:

I
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Annexure - 15
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Annexure - 21
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Shree 
Cement 

SCL/KKG/ENV/HWA/2025-26/ \O 

To, 
The Member Secretary 
Rajasthan State Pollution Control Board 
4, Institutional Area, Jhalana Doongari 

Jaipur- 302004 (Rajasthan) 

Sub. 

Ref. 

Dear Sir. 

Submission of Hazardous waste annual return in FORM- IV from (April,2024 to 
March,2025) under Hazardous and Other Waste (Management, Handling and 

Transboundary Movement) Rules 2016 

Authorization No. RPCB/HWM/2025-2026/CPMIHSW/I & 
File No. F (HSW)KHAIRTHAL-TIJARA (Tijara)/8570(1 )/2025-2026/80-82 
dated 07.04.2025 

This is reference to above cited subject; we are submitting herewith the annual return of 

Hazardous waste annual return in FORM- 4 from (April,2024 to March,2025) under Hazardous 

and Other Waste (Management, Handling and Transboundary Movement) Rules 2016 for M/s 

Shree Cement Ltd. situated at Plot No. SP3-11/A1, RIICO Industrial Area, Khushkhera, Tehsil 

Tijara, Distt. - Khairthal-Tijara, Rajasthan. 

This is for your kind information please. 

Thanking You 
Yours faithfylly 
For Shree Çement Limited, 

NJSHANT SINGHI 
TSr. GenertManager (0) 

Shree Cement Limited 

Date: 09th June, 2025 

Çopy to: The Regional Officer, Rajasthan State Pollution Control Board, Plot No. G.0-1, 
Phase-lI, RIICO Industrial Area-Bhiwadi-301019 

Encl: 1. Duly Filled Annual Report in Form-4 

SP3-1 (A-1) RIICO Industrial Area, Khushkhera-301707, Bhiwadi, Khairthal-Tijara, Rajasthan 
Tel : +91-1493-250521-24 | www.shreecement.com 

Registered Office:Bangur Nagar, Beawar, Rajasthan-305901 Tel.: 01462-228101-06 
Group Corporate Office : 21 Strand Road, Kolkata, West Bengal -700001 

Page I of 6 
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3. 

2. 

4 

2 

To be submitted to State Pollution Control lBoard by 30h day of Junc of cvery year 

ISSUC 

Name and address of facility Plot No. SP3-|1/A1, RIICO Industrial Arca, Khushkhera, 
Tchsil Tijara, Dist. Khairthal-Tijara, Rajasthan301707 

Authorization No. and date of Authorization No. RPCB/UWM/2025-2026/CPM/ IISW/I 

Name of the authorized person 
and full addrcss with tclephonc, 
fax numbcr and C-mail 

Production during the ycar 

Sr. 

No. Waste 

Type of Hazardous 

Uscd or Spent Oil 
(Sch ) 

|Scc rules 6(5). 13(8), 16(6) and 20 (2)| 
FORM FOR FILING ANNUAL RETURNS 

Uscd or Spent Oil 
(Sch I) 

Quantity dispatched 

for the prcccding pcriod April to March| 

(product wisc), whcrcvcr Cemcnt Production : 1.976 MMTPA 
applicable 

Total Quantity of waste generated catcgory wise 

(i 

Part A.,To be fillcd by hazardous waste generators 

(ii) 
(ii) 

FORM4 

Uscd or Spent Oil 
(Schedulc I) 

Details 

transportation 

For FY: 2024-25 

5.1 

Catcgory 

5.1 

M/s Shrcc Ccment Ltd. 

Type of Hazardous Catcgory 
Waste 

datcd 07.04.2025 

Nishant Singhi - Sr. General Manager(0) 
M/s Shrcc Ccmcnt Ltd. Situatcd at 
Plot No. SP3-11/AL, RIICO Industrial Arca, Khushkhera, 
Tchsil Tijara, Dist. - Khairthal-Tijara, Rajasthan- 301707 

nishant.singhi@shrccccment.com 

5.1 

To disposal facility :- As per Authorization 

Date of Qty. (In Qty. (In 
generation 

Name and Addrcss 

of Consignee 

17.062024 

of M/s Shiv Shakti 

27.02.2025 

Date 

To rccyclers or Co-proccssors or Pre-proccssors:- RSPCB Authorizcd Recycler 
Others:- Nil 

Disposal 

06.07.2024 

Liters) 

Transporte 
r's 

Registratio 
n No. 

3570 

800 

In 

of Qty. (In Qty. (In Method 
Liters) MTA) 

3570 

Mode of 

Transp0 
rtation 

Authorizati 
Oil & ILubricants, on No. is 

Plot No. RPCB/IIW 

557,RIICO M/2023 us Waste 

Industrial Truck Arca, 2024/| ISW/ 

MTA) 

3.570 

Covered 
Ilazardo 

0.800 

Method of 

Storage 

3.570 

Stored at 
hazardous waste 

storage room 
Stored at 

hazardous waste 
storage room 

06.07.2024 

Disposal 
Disposed to 

RSPCB 
Authorized 

Recycler 

Date of Transportation 

Pagc 2 of6 
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3 

4. 

1. 

2. 

3 

4. 

5. 

6. 

7. 

2 

3 

4. 

5 
6. 

Details of Disposal 

Part B. To be filled by Trcatment, storage and disposal facility operators 

7. 

8 

Total quantity reccivcd 

Chopanki, Tchsil- HSW/8 
Tapukara, Tchsil- dated 

Tijara, 
Distt.- 1.05.2023 

Khairthal-Tijara 
(Raj.) 

Quantity trcatcd 

Recciver's Name 

and Address 

Quantity Utilized in-housc, if any- Nil 

M/s Shiy Shakti 

Oil & Lubricants,Authorizati 
Plot No. }-on No. is 

557.RIICO RPCB/IW 

Industrial Arca, M/2023 
Chopanki, Tehsil- 2024/1 ISW/ 
Tapukara, Tchsil- ISW/8 

Quantity in storagc at thc cnd of thc ycar - 800 ILtrs 

Tijara, Distt,- datcd 

Khairthal-Tijara 
(Raj.) 

Quantity in stock at the bcginning of the ycar 

Quantity incincratcd (if applicablc 

Part C. To be filled by recyclers or co-proccssors or other users 

(i) 

Quantity disposcd in landfills as such and after trcatment 

Quantity in storagc at the cnd of the ycar 
Quantity processcd other than spccificd above 

Quantity of wastc rcccivcd during thc ycar 
() domestic sourccs 

imported (if applicable) 

Quantity in stock at the beginning of the ycar 

Date: 09.06.2025 

Reccivcr's 

Authorizati 

on No. 

Quantity recyclcd or co-proccsscd or used 

Place: Khushkhera 

Quantity of waste gencratcd 

11.05.2023 

Quantity of products dispatched (whcrever applicablc) 

Quantity of waste disposcd 

Quantity re-cxportcd (wherever applicable) 

Quantity in storagc at the cnd of thc ycar 

Mode of 
Disposal 

scal 

packcd 
drums 

Date of Disposal 

06.07.2024 

Not Applicable 

Not Applicable 

Signata o thyntharycd person 

Page 3 of6 

94

154



Snter's name and mailing address 
Inudng Phone no, ande-mail) 

tiuer's Aulhonsaion No. 

Manitest Documents No. 

Itansperler's name and address: 
{icluding Phone No. and e-mail) 
lypa: of vehicle 

lesnscxorler's registration No. 

Volhsce registration No. 

FORM 10 
[Sec Rule 19 (1)]| 

MANIFEST FOR HAZARDOUS AND OTHER WASTE 

IRrcever's name and mnalling address 
(ncludirg Phonc No. and e-mail) 

Recever's Authorisstion No. 

Waste destription 

In:al quant1ty 
No of ContainerS 

Prysical ton 

Special handling instruclions and 
additional infornation: 

Sender's Certificatc 

Namc 8. stamp: 

low Copy 

Signature 

Signature 

t5. Shýee (ement td. 
PlotNorsps n)A),RINo Iud" Asea Khushka Teh. Tii4 Distt AlyrRa) 

Signaturc 

RPCBHymtao20-QZ1|CPTHSW 
SSOL / IIW I01 /&3S/ SCJ../ DL 96:07..24 
Fs5}4F 613(0kitu) Thed. AteA chupanlky 
(Truck/Tankers/Special Vehicle)v 
KPCBIHwNJOI-HS WISUT46 

SHIV SHAKTI OIL & LUBRICANTS F-557 & F-693(Unit 3), RIICO Industrial Arga Çlhoranki, Post: Tapukara Tch.T] ara, Distt. AIwar 301707 (Rajasthan) INDIA P).: +9}-9310003339, 9350003339 E: shivshkli_Jhab7yahoo.co.in 
RSPCB/ HWM I 20S-204 HSWIHSw6 
RSPCB HWM / 209-20 D HSW I HSWI D6 (Unil 3) 
Uscd Lub� oil, Used Cutling Coolant oll Uscd Hydraulic Oil, sed Tr�nslormor oll Wastc or Rcsldues Containing oil {Cat. 5.2) 7 Containerst Barrelst Druns Contaminalcd Cal 33.13 (Unit3) wilh tlazardes Wastess Clemlcals 

....TO.Kmor T 

Name & siamp: 
Transporter acknomedgerget.of receipl of Wasles 

(Solid!Semi-Solid/Sludge) 
OILY / Tarry Slurry fLiquid 

SSOL Name & s1amp: Siarater! 
Rec�iver's certitcaton for tcçéiptof hazardous and gther waste 

..Nos. 

Dlspoed/ sale as per Precautions/ Rulcs of Central Pollutlon Control Board! MOEFI SPCB to (he Authorizcd Reg. Re-recyclert Ro-reproccssor (Handle with Care) 

tMonlh 

184 

I hereby declare that he conlenls of the consignment are fuly and 
accuratcly described atove by proper shipping name and are 
calegorisd, packed, marked, and labelled and are in all respects in 
proper condiion for 1ransport by road aoording lo applicable nalonal 
GOVCnmcnt regulaticns. 

Month 

Month 

Oay 

Day 

{Cat. 5.1) 

Day 

Year 

Year 

Year 

COPY 2 of 7 

To be retained by the sender 
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Name and Address 

of the Industry 

Telephone:Fax No. 

E-Mail Address 

Authorisation Cum-Passbook for 

Re-refining/Recycling of Hazardous Waste 

Authorisation No. 

Date of issue 

Vaidity period 

S. 
No. 

M}s Sbiv Shakti 0d 4 Lubaicanta 

F- 557, RIA Chopam ki, Bhiwad 

Tehait- Tijana D'Lct -Alhwa 

991240 8248 
shi shakh-lub07@yahoo.co n 
RPCG| HhWM1023-2024 HSw|Hss. 
"pos/2023 
oo 42023 

Tvpe & quantity of the Hazardous Waste (S) permitted for procurement and recycling. 
Hazardous Waste 

(UsedWaste Oil) Type 

(Schedue -I, Code- S) 

2. Waoteo o aRsIdues 

Ta 31|03/ 2028 

containt 
(Schedula -, code - S-) 

Quantity 
(Kilolitres/Metric 
ton per annum) 

2000 KLA 
|CTwo ThoU sond KLA) 

1600 kLA 

|(Sizteen hyndrel ken) 

Authorized Singnatory & Seal 
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() 

Indorsement by the Auctioneer/Seller (except column no. 6 & 7) 
(Condition No.3 of the Authorisation) 

lvpe Jbel0 Srnt o Permitted Quantity: 

Date 

(2) 

Address of 
the 

Auctioneer! 
Seller 

(3) 

(ne 

'to be filed by the Recycler 

Type & 
Quantity of 

HW sold 
JAuctioned 

(4) 

Signature & 
Seal of the 
Auctioneer/ 
Seller with 

date 

(5) 

Date of 

arrival in 
Recyclers 
premises & 
Challan No. 

(6) 

T24e!|o42 
76 

Balance 

Quantity 
(Registered 
- procured 

till date) 
(7) 
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Annexure - 24
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Annexure - 25
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Annexure - 26
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1. Control Centre at Shree Cement Limited 

 

2. Team Understanding the Process 

 

Annexure - 27
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3. Feed Rate of Mill During Inspection 

 

4. Feed Rate of Mill During Inspection 

 

104

164



  

5. Joint Team in Dialogue with Representative of Industry 

 

6. Manual Handling of Raw Material 
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7. Partially Covered Storage Shed 

 

8. Partially Covered Storage Shed 
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9. Unloading Bays (Some Covered / Some Partially Covered) 

 

10. Suction Mechanism at Unloading Bay 
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11. Unloading in Progress 

 

12. Water Sprinkler near Storage Shed Area 
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13. Bag House and Stack attached with Unloading Bays 

 

14. Cement Mill 
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15. Non-Operational Hot Air Generator 

 

16. Ambient Air Monitoring near Main Gate 
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17. Emissions in Packaging Section 

 

18. Damaged Shed in packaging Section 

 

111

171



  

19. Stack Emission Monitoring 

 

20. Water Sprinkler in Truck Parking Area 
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21. Plantation in Premises 

 

22. Plantation 
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